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This misc. application 	has been filed 

on behalf of the applicants to indicate that an 

agreement has been arrived at on a delegation with 

Shri Bayal Singh Balayan, Deputy Director General • 

Animal Science'. Copy of the same has been filed as 

annexures to this application. The applicants 

through ,misc. application no)MfY5have prayed that 

aforesaid agreement be accepted by this Tribunal 

pass favourable orders. A perusal of the said 

doc ment shows that an assurance have only been exte 

ndek to consider the grievance about the regulariza 

do of casual labours workind in the 1.V. .1. If 
the applicants are sa satisfied with the assurance 

the may withdraw the O.A. 

The learned counsel for the applicant submits 

that the hearing of the O.A. may be deferred, so 

tha the pendency o the 0.A, be utilised to 

pre surise the authorities. Since alL the questions 

rais d in the O.A. have already been...no-Ittnmin±Arob., 

jaw and a detailed judgment has been passed, this 

O.A. is dismissed and would be governed by the 

jue vent in the leading O.A No. 1336/93 Munna Lal 

the 

and 

rS'Vs. Union of India and Lrs decided on 

.94. This O.A. is accordingly dismissed in 

of the judgment in O.A. No. 1336/()3 dated 

h:4.1earned counsel for the applicant states 

the applicants are covered by the Office 

and 

15.1 

term 

15.1 

that 

lemorandum issued by the Ministry of Home jar!! 



ersonnel and Training which has been referred 

o in the jucgment, by which bunch of cases were 

ecided and directions have been given in Para 61 

f the said juagment. in this 	however no 

eference to the said O.M.. 	has been made. IIThis 

.A is governed by the directions and observations 

in the leading ,,judgment rendered in the aforesaid 

0.A No. 1336/93 Manna Lal and Ors Vs« Union of 

India nd Ors. 
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